
Oml AnaWeTS. 

SUi Bibu<\heDdra l\I~ Who aaid 10. 
The question was. • What was the quality 
ten years ago'? . 

Mr. Speaker: No, it was whether deter· 
iora'tion has taken place in so far as the 
qualitr ten. years ago is concerned and the 
one that we have got now. 

Shri Bhagwat Jha Azad:. The quality ten 
years ago is known. The price is gOing up, 
but· that is not going up: .. , ........... . 
(Interruption) . 

. Shri Bibudhendra Misrn: About the rise 
in price since _ 1957-, it is [or diff~rent 

t'easOJ1:s. I have got a lengthy statement. 
If I am permitted, I will put it on .!he 
Table of the House. 

Mr. Speaker: Next question. Shri Madhu 
t.imaye. 

Paymept 0( Wages Act 

+ 
*M7. Shri l\Iadhu Limaye: 

Sbri Kishen Pattlljayak' 
Shri Utiya: 

Will the Minister of Railways be pleased 
to state: 

(a) the number of cases in the various 
Mates· under the Payment of Wages Act 
involving the Railways; 

(b) the lo'ses suffered by the Railways as 
a result of this litigation; and 
, 

(e) whether the· Railways propose to d.,. 
vise a machinery for examining the workers' 
claims in the light of the court jUdgments 
in ,th~se cases( , 

The Minister of· State in the Ministry of 
Jlailway. (Dr .. Ram SubRag Singh): (a) 

·The (lUmber" of- ca8es -involving the Railways 
in the various States under the Payment 
of Wages Act during the years 1964 and 
1965 wao l8~7 and 97~ respet:tively. 

(b) The amount of expenditure" incurred 
by the Railways during the years 1964 
and 1965 was Rs. 72,697 ·58. 

(c) Suitable machinery exists on Railways 
. to deal wltb claims of ranway .taff In the 
light of Court judgments in ·such caSe!. 
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Sbri A. P. Sbar!Da: Under the Payment of 
Wages Act, if the Railways are made to 
pay compensation and also wages to. tbe 
workers, then somebody must he responsible 
fO,r not paying the wages in time and, if 
that is so, then responsibility should be 
fixed on the officials, whoever they may be, 
and action should be. taken. There afe 90Q 
and odd cases. It would be better if tbe 
Government fixes up the responsibility so 
that there will not be a single case under 
the Payment of Wages Act. Will the 
Government do that? 

Mr. Speaker :. How is it possible that there 
might not be' a single case? There may be 
a difference of opinion on interpretation. 

Shri A. P. Sbarma: The number of C.lliel 

will be· I .... 

Mr. Speaker: The number of cases might 
be less. But how is it possible th.at tbere 
might not be a single case? Lawyers 
always differ on interpretation . 

Dr. R"""" Sen: In the general industrial 
field, we find ~hall there is a gra\lual reduc· 
tion of cases under the Payment of \Vagel 
Act which shows 'that even in the private 
sector, they have ge:ared lip their ·adminis· 
tration and organisation in such" a manner 
that the cases are fewer and fewer. But 
in the Railways, which is, the biggest Gov-
ernment organisation, which is co",;,idered 
to be a very ,efficient organisation, ho:w is 
it that the cases under the Payment of 
Wages Act continue without any reduction 
in their number? 

. Dr. Ram Subhag Singh: Here also, In 

1964, the total number of cases was 1837 
and in 1965, it came down to 973. So, here 
also, there is a decrease in the number of 
cases. 

Sbri S. M Banerjee: I would like to 
know whether it has been broug~t to the 
notice of the hon. Minister that when 
casual labourers are paid, whether on 
South-F..-tern Railway or on 4111Y other 
Railway, they are sometimes paid less, Rs. 5 
less or Rs. ·10 less, whatever it may be, 
because there is no cHeck on that and, if iO, 

whether adequate steps have been taken 
to ,e •. lhat the)' are paid correctly and thar 
they are not paid less. 
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Dr. Ram Subbag Singh: If .ny case of 
inconect payment is reported to us, we 
will take suitable action. 

Sbri U. M. Trivedi: I would like to 
know from the. Minister whether, from lhe 
time that this new a~endment has been 
made to the Payment of Wages Act through 
the iniquitous legislation which was 
brought forward in the last session ~y the 
Labour Minister. Shri D. Sanjivayya. the 
Railways have benefited in terms of money 
hy deducting money from the Incagre wages 
of booking clerks, ticket collectors and cash 
clerks for having accepted notes forged by 
somebody or for baving been victims of 
pilfering or stealing from their own (a~h 

counters. 

Dr. Ram Subbag Singh: That might be 
his experience. We have no experimce 
like that. 

Shri U. M. Trivedi: You ,ay 'hat ,ou 
have not got that experience. Are you, in 
that case, prepared to withdraw tbe. amend-
ment which you brought into this Act that 
the money that can be stolen by anyOOdy .... 

Mr. peaker: About that he can write 
now. 

Shri U. M. Trivedi: This is a very impor· 
tant thing. I will write to him. But the 
whole difficulty is that the Railway Minis-
ter always drags on matters for yean. Noth. 
ing comes to an end. 

Mr. Speaker: He might send a copy to 
me. Next Question. 

Import of Staple Fibre 

+ 
*548. Shri M~dhu Limaye: 

Shri Kishen Pattnayak: 
Shri Bagri: 
Dr. Ram lIIanohar Lobia: 

Will the Minister of Commerce be pleas-
ed to refer to the reply giVe'll to Unstarred 
Question No. 4735 on the 29th e\pril. 1966 
and state: 

(a) whether Government have completed 
the investigation regarding the issue of 

licences for the import of staple fibre; 

(b) if so, the result thereof; 

(c) the names of the parties who have-
been found to be guilty of violations of 
Government regulation and the punishmenc 
imposed on these parties; and 

(d) the steps taken to prevent recurrence 
of such violations? 

The Minister of Commerce (Shri lIIano-
hhai Shah): (a) to (c). The matter is .till 
under investigation. 

(d) The import of non-viscose staple 
fibre . under the Cotton Tatiles Export 
Scheme is not allowed with effect trom the 
1st January. 1965. 
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